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1An Application f'i led unmr 
sacti,:, n 19 of A. T .Act •1985 

. for redress al of grivanca 
regarding Cause of Death/ . 
is su e d the de at h ca rt i fi c a~e • 

U nda r I\J le 17 o f p raotice "1 le 
1993, ctlfects sere notified 
on notice board. Despite 
notification, none has appaare 
to rectify the ciH'ects. 
au bmi t tad be fb re Ho nt Bla Court 
fb r o rd1 rs. 

Interim ralief sought,;_ ves. 

D •-~• is Barred by Sac .14 of 
A. T, ActL 1985. 
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